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Confrontation  between   legislatures and 

judiciary 

4070. SHRI TRILOKI NATH 

CHATURVEDI: 

SHRI  RAM RATAN RAM: 

DR. MURLI MANOHAR 
JOSHI: 

SHRI SUNDER SINGH 
BHANDARI: 

Will the Minister of LAW, JUSTICE 
AND COMPANY    AFFAIRS be pleased 
to state: 

(a) whether Government are aware of 
case of confrontaton between the legisla- 
ture and the judiciary on certain matters 
during the past two years creating consti- 
tutional strains; 

(b) what is the reaction of Government 
thereto; and 

(c)   whether  Government propose  to 
bring out a white paper on the subject; 
if   so,  by when,  and if not the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ):    (a)   Yes,   Sir. 

(b) The Government hopes that all 
oragns of the State would act in accord 
ance with the scheme of the Constitution 
and there would be no occasion for any 
real   confrontation between them. 

(c) No, Sir. 

 

Family courts in Andhra Pradesh 

4072. DR.    NARREDDY THULASI 
REDDY:    Will    the   Minister of   LAW, 
JUSTICE   AND   COMPANY AFFAIRS 
be   pleased  to   state: 

(a) whether Government of Andhra 
Pradesh   have   set   up  family   courts; 

(b) if so, the details  thereof; 

(c) if not, the reasons therefor; 

(d) whether there is any proposal to 
set up more family courts during 1992- 
93   in Andhra   Pradesh;  and 

(e) if so,  the   details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ): (a) to (e) As per infor- 
mation made available by State Govern- 
ment of Andhra Pradesh, there is a 
proposal to establish, 9 Family Courts at 
different  places   in the  State. 

 


